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by the Government on various assur-
ances, promises and undertakings 
given by the Ministers during the 
various sessions of Third Lok Sabha:-

(i) Supplementary Statement No. 
III-Fourteenth Session, 1966. 

(iI) Supplementary Statement No. 
V-Thirteenth Session, 1965. 

(iii) Supplementary Statement No. 
VIII-Twelfth Session, 1!r65. 

(iv) Supplementary Statement No. 
XII-Eleventh Session, 1965. 

(v) Supplementary Statement No. 
XV-Tenth Session, 1964. 

(vi) Supplementary Statement No. 
XVI-Ninth Session, 1964. 

(vii) Supplementary Statement No. 
XXI-Seventh Session, 1964. 

[Placed in Library. See No. LT-
6416/66 to LT-6422/66]. 

ORDERS UNDER THE DELIMITATION COM-
MISSION ACT 

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi 
Raman): I beg to lay on the Table a 
COPy each of the following Orders 
under sub-section (3) of section 10 
of the Delimitation Commission Act, 
1962:-

1. (I) Order No. 15 Of 'the Deli-
mitation Commission deter-
mining delimitation of Par-
liamentary and Assembly 
Constituencies in the State of 
Uttar Pradesh published in 
Notification No. SO. 1532 in 
Gazette of India dated the 
23rd May, 1966. [Placed in 
Library. See No. LT-6423/ 
66]. 

(Ii) Order No. 5 of the Delimita-
tion Commission determining 
de'imitation of Parliamentary 
and Assembly Constituencies 
in the State of Bihar publish-
ed in Notification No. S.O. 
1779 in Gazette o~ India dated 
the 9th June, 1966. [Placed 
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in Libray. See No. LT-6434/ 
66]. 

(iii) Order No. 22 of the Delimita-
tion Commission determining 
delimitation of Parliamentary 
and Assembly Constituencies 
in the Union Territory Of 
Tripura published in N otifica-
tion No. S.O. 1930 in Gazette 
of India dated the 22nd .rune, 
1966. [Placed in Library. See 
No. LT-6425/66J. 

2. A copy of the Explanatory 
Sbtement giving reasons for 
immediate legislation by 
Advocates (Amendment) 
Ordinance, 1966 under rule 
71 (2) of the R~les of proce-
dure and Conduct of Business 
in Lok Sabha. [Placed in Li-
brary. See No. LT-6426/66]. 
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NAVAL CEREMONIAL CONDITIONS OF 
SERVICE AND M,SCELLANEOUS (AMEND-

MENT) REGULATIONS, 1966 

The Minister of State in the Minis_ 
try of Defence (Shri A. M. Thomas): 
I beg to lay on the Table a copy of the 
Naval Ceremonial Conditions of Ser-
vice and Miscellaneous (Amendment) 
Regulations, 1966, published in Noti-
fication No. S.R.O. 5-E in Gazette of 
India dated the 31st May, 1966, under 
section 185 of the Navy Act, 1957. 
[Placed in Library. See No. LT-6427/ 
66]. 

POWERLOOM ENQUIRY COMMITTEE 
REPORT ETC. 

The Deputy Minister in the Min_ 
istry of Commerce (Shrl Shall 
Qureshi): I beg to lay on the Table:-

(i) A copy of the Art Silk Tex-
tiles (Production and Distri-
bution) Control (Amend-
ment) Order, 1966 published 
in Notification No. S.D. 633 
in Gazette of India dated the 




